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ORJ)FR i)ATED: 03.03.2006 

feard Mr. SMohant, Ld. Counsel 

ppeang foi the Applicant and Mr. B .KBehera. Ld. 

Additional Standing  Counsel for tht Union of India 

md enisc.ri the  niatermis phiced on rf cord. 

1.il a ulseiplulary ,oroceediiig, the 

n au id remoaI from sen'"We"bv an order 

on 08.03.2004. It appear, the Applicant 

preferred an appeal on 23iO4.2004, which is still 

Tic tht 	.hcn t;i 	is a premature 

.3 in th aresad prcnues. this Original 

Application is hereby disposed of, at admission stage, 

with a direction to the Respondents (,especially to the 

Respondent No.2!Chief Post Master General of: Orissa 

i.rcic 1iavin headquarters at 	B uiixnieswar' 
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PethtiOusiY1Preferably within a pcñod of 90 days. 

osed of. However, by 

e Applicant th. the 

peaI in question is still pendrng, liberty is hereby 

ranted to the Applicant to put up additional grounds, 

any, by 1 0.03.2006. if additional grounds are made 

;.O consideration, heft're disposal of the appeal 
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copies of the Origi. 

\pp1icaU&r)tiiu iree copies of this order be also giv 

ounse1 appeapng 

.K.BeheraLd.A 

OU11SC! 011 whcm a copy .. 


